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SHRI PRANAB MUKHERJEE: My
point is this. If the hon. Member looks
at the original documeént which 1 have
submitted—this is the copy of the docu-
ment—the position is made clear there.
If he looks at page 92 of the document to
w}uch you have drawn his attention, the
‘hon. Member would satisfy himself. He
is raising two objections that it should be
either in New Service or in Old Service and
it should have already been sanctioned and
the provnsron is inadequate. Instead of
havmg a global approach, let him tell on
what particular item he is objecting, which
does not come within the purview of any
of these two criteria and I can amswer
those objections. If he tells me, 1 can
reply to him. 1 can read out the whole
thing. But instead of doing that, please

open page 92.

SHRI SOMNATH CHATTERIJEE: That
is an example,

SHRI PRANAB MUKHERIJEE: There
is no question of example, It is given there.
The second point which you have raised is
also not relevant. The Supplementary
Grant, sometimes we do take and even
the expenditure is in anticipation and,
therefore, you cannot forecast.

) T .

SH_],U SOMNATH CHATTERIJEE: Sup-
plementary Grant is always to be in anti-
ciba’xtio.nf

SHRI PRANAB MUKHERIJEE: The
point s whether you will be able to spend
it. within 31st March 1983? Yes, Iexpect
that, 1 ‘will be able to spend it. If I cannot
spond it T will have to come to the House
and I will have to explain to the House. If
I spend more, then also T will have to
come to Parliament and get it sanctioned.
Tkwreforc, if you say that the items which
I have listed out or any of the item does
not qualify, then T will give the explana-
tion.

MR. DEPUTY-SPEAKER: Now, the
point has been clarified by the Minister.

SOMNATH CHATTERJEE; But
you haVe not given your ruling.
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MR. DEPUTY-SPEAKER: Do you want
ruling on this point? He has already ex-
plained the points raised by you. He has
clarified your points, Are you not satis-
fied with his clarification?

SHRI SOMNATH CHATTERJEE: 1
very respectfully differ from you. Now.
so far as the Supplementary Grants are
concerned, you will see that almost all
the Ministries, major Ministries, have made
demands. They are asking for Supplemen-
tary Demands, I do not dispute thaf. Sup-
plementary Demands may be necessary.
But the point I am making and which I
have indicated earlier, also, has to be
explained. But suddenly with this huge”
sum, whether it will be possible to spend,
I do not know. But two aspects are ex-
tremely important. If the hon. Minister
desires, he should clarify. One is with
regard to the Supplementary Grants for
the year 1982-83. If you will kindly take
the Ministry of Agriculture, Department
of Food, it is Rs. 45,73,072, Then there
are other Departments etc.

Now, this is the year in which most of
the States are facing very serious financial
constraints due to drought. The drought

which is there in our part of the country,
such an experience has not been there for
over a hundred years in the past. No
doubt, the State Governments are forced
to come to the Central Government for
special assistance. . .

MR. DEPUTY-SPEAKER: You, may
continue tomorrow.

15.30 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Frrry-FirTH “REPORT

SHRI KAZI JALIL ABBASI (Domaria-
ganj): Sir, I beg to move:

“That this House do agree . with
the Fifty-fifth Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on the
16th March, 1983.”
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with the
Fifty-fifth Report of the Committee on
Private Members’ Bills and Resolutions
presented to the House on the 16th
March, 1983.”

The motion was adopted.

RESOLUTION RE: ‘RIGHT TO WORK’
AS FUNDAMENTAL RIGHT —contd.

MR. DEPUTY-SPEAKER: The House
will now take up further consideration of
the following Resolution moved by Shri
Chandulal Chandrakar on the 4th March,
1983:

“With a view to solving the unemploy-
ment problem, this House recommends
to the Government to take steps to
include ‘Right to Work’ in the Consti-
tution as a Fundamental Right.”

Shri Chandulal Chaﬁdrakar to continue.
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